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(b) Precise inr"l"mation i" not avail-
able. 

(c) The assurances given by emplo-
yers cover generally retention of lien 
on their jobs, grant of usual increments 
and payment Of the difference between 
civil and militar~' pay if any, by the 
company. 

Physically Handicapped 
1701. Shrimati Savitri Nigam: Will 

the Minister Of Home Affairs be pleas-
ed to state whether the question in-
creasing one more column in the Cen-
sus fonn to enable Government to 
seek complete in-formation about the 
number of the physically handicapped 
in the cuntry is under consideration 
01 Government! 

The Deputy Minister in the Ministry 
of Home Affairs (Shrimati Chandra-
1Iekhar): The 1961 CensUs enumeration 
has already been completed and the 
data are under processing and analysis. 
An enumeration 01 persons suffering 
from phYSical disabilities like blind-
ness, deaf-muteness and insanity was 
atteompted in the Indian Censuses up 
to the 1931 Census. This was given 
up as the results revealed that the 
coverage was very incomplete. 

Pending Cases in High Court~ a;) 
Supreme Court 

5hri Marandi: 
Shrl Raghunath Singh: 
Shri Krishna Doo Tripathl: 

1702. Shri Prak.alet Vir Shastri: 
Shri lIarlsh Chandra Mathur: 
Shrl Yashpal Singh: 
Shri Indrajf.t Gupta: 

Will the Minister of lIome Affairs 
b" pleased to statt': 

(a) the number of cases of High 
Courts and tht' Supreme Court Of In-
dia. pending on 1st January, 1962 and 
on 31st December. 1962 in India; 

(b) the number of cases which were 
more than 3 and 5 years old respec-
tively as On 1 st January, 1963; 

(c) the ('au-,~ of delay in disposal 
or cast's: 

(d) the steps to be taken to dis-
pose them of; and 

(e) how many additional jucqe. 
have been appointed for disposing of 
all the arrears and the basis on which 
SUch appointments are made! 

The Minister Of state In the ~-. 
try of Rome Aftaln (Shrl K. ... 
RaJamavls): (a) The total number 01. 
cases pending in the High Courts on 
1st January, 1962 and 31st December, 
1962 was 2,10,372 and 2,21,856 respec-
tively and in the Supreme Court 1977 
and 1703 respectiov:ely. 

(b) The total number of cases pf'nd-
ing for more than three years but less 
than five years in the various High 
Courts as on 1st January, 1963 was 
26966 and ihe total number of ('B5eS 
pending for more than five years 011 
that date was 16251. The ('orrespond-
ing figures for the Supreme Court were 
94 and 2 respectively. 

(c) and (d). The information is be-
ing obtained and will be laid on the 
Table of the House. 

(e) 56 posts Of Additional Judges 
have so far beer. sanctioned since 1st 
November. 1956 for the clearance of 
arrears in the "arious High Courtll. 
Posts of Additional Judges are sanc-
tioned on the basis of the volume of 
arrear in a High Court. 
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